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INTRODUCTION

I, the Chairman of the Estimates Committee having been authorised
by the Committee to submit the Report on their behalf present this Seventy-
third Report on action taken by Government on the recommendations con-
tained in the Sixty-First Report of the Estimates Committee (Eighth Lok
Sabha) on the Ministry of Environment and Forests—Air and Water
Pollution—Prevention and Control.

2. The Sixty-First Report was presented to Lok Sabha on 21st April,
1988. Government furnished their replies indicating action taken on the
recommendations contained in that Report on 11th October, 1988. The
replies were examined and the draft report was adopted by the Estimates
Committee at their sitting held on 30th March, 1989,

3. The Report has been divided into the following Chapters:—
(i) Report :

(ii) Recommendations/Observations which have been accepted by
Government.

(iii) Recommendations/Observations which the Committee do not
desire to pursue in view of Government’s replies.

(iv) Recommendations /Observations in respect of which replies of
Government have not been accepted by the Committee.

‘v) Recommendations/Observations in respect of which final replies
of Government are still awaited.

4. An analysis of action taken by Government on the recommendations
contained in Sixty-First Report of Estimates Committee (Eighth Lok
Sabha) is given in Appendix. It would be observed that out of 30 recom-
mendations made in the Report 26 recommendations i.c. about 86 per cent
have been accepted by Government. The Committee have desired not to
pursue 3 recommendations in view of Government’s reply i.e. about 10 per
cent. Replies have not been accepted in respect of 1 recommendation i.c
about 3 per cent.

NEw DeLm; ASUTOSH LAW
Marel: 27, 1989 Chairman,
Chaitra 27 1911 (S) Estimates Committee.

(vii)



CHAPTER 1
REPORT

1.1 This report of the Estimates Committee decals with Action Taken
by Govcrnment on the recommendations contained in their Sixty-First
Report on Air and Water Pollution—Prevention and Control which was
presented to Lok Sabha on 21st April, 1988.

1.2 Action Taken Notes have beea received in respect of all the 30
recommendations contained in the Report.

1.3 Action Taken Notes on the recommendations of the Commitiee
have been catcgorised as follows:—

(i) Recommendations/observations which have been accepted . by
the Government;

Sl. Nos. 2, 3, 4,5, 6, 8, 9, 11, 12, 13, 14, 15, 16,
17, 18, 19, 20, 21, 22, 23: 24; 26; 27; 28; 29 and 30.

(Total 26—Chapter 11)

(i1) Recommendations/observations which the Committee do not
desire to pursue in view of Government replies;

Sl Nes. 1, 10 and 25.
(Total 3—Chapter II)

(iii) Recommendations/observations in respect of which Government
replics have not been accepted by the Committee;

SL No, 7.
(Total . 1—Chapter. IV)

(iv) Recommendations /observations in respect of which final replies
are stil awaited;

(Total Nil—Chapter V)

1.4. The. Committee will now. deal with action taken. by Government
on sonie of the recommendations.

Adoption of the Central Act by.all States
Recommendation, SI. Nos. 4. & 5. (Pareg.1.28. & 1.29)
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1.5 The Committee had pointed out that the Water Act had not been

adopted by the States of Arunachal Pradesh, Mizoram, Goa, Nagaland and
Manipur.

1.6 In reply thereto the Ministry have stated that Goa and Manipur
have since adopted the Act.

1.7 The Committee hope that the Ministry would continue to pursue
vigorousiy with the States of Arunachal Pradesh, Nagaland and Mizoram
the matter regarding extension of the provis.uns of Waier Act in those
States so that adequate and timely preventive measares fo check menace of
water pollution are also taken by them:.

Violation of provisions of water and air act
Recommendation Sl. No. 7 (Para 1.46)

1.8 The Committee had noted that quite a large number of cases re-
parding violation of provisions of Water and Air Acts were pending in
varions courts. While in the case of Water Act the number of pending
cases as in November, 1987 was 1314 out of 1602 cases filed, in the
ease of Air Act the number of pending cases was 105 out of a total of
202. The Committee had accordingly suggested the constitution of
Special Courts in States on the pattern of those established in Bihar and
Gujarat and had also desired the Government to examine whether the
jurisdiction and powers of the special courts were so defined that the par-
"ties could straight go in for appeals against their decisions to the
.High Courts or Supreme Court,

1.9 In their reply the Ministry have stated that other States can akso
set up special courts on the pattern of those established in Gujarat and
Bihar and that UP huas set up such a special court. It has also been
stated that other States are being advised suitably in this regard.

1.10 The Committee attach considerable importance to integration of
environmental considerations in the process of plaming for ecomomic de-
velopment and are of the opinion that offences relating to  Water and
Air Acts shonld be severaly dealt with. They, therefore, urge the Gov-
crnment to monitor the progress of establishment of special courts in alt
the States and also cxamined whether the jurisdiction and parties could
ro in for appesals against their decisions to the Figh Courts or Supreme
Court, as recommended earlier, The Committee would like to be apprised
of further developinents M this regard, * . ¢ ‘



Checking of water polltion
Recommendstion Si. No. 11 (Para 2.13)

1.11 The Committec had observed that ualess the water supply, sami-
tation and sewerage facilitics ware duly taken care of, there could be no
solution to the problem of pollution from domestic sources. They had '
suggosted that the Central Board should coordinate the activities at least
of all Class I and II cities with the State Boards and had also observed
that the State Governments should be enjoined upon to easurs adequate
clean drinking water in the cities, towns and-willages under their respective
jurisdictions,

1.12 In their reply the Ministry have stated that water supply and sani-
tation is a State subject and as such the responsibility of providing
safe drinking water and adequate sanitation facilities to people lies with
the State Governments and local bodies. In so far as urban water supply
and sanitation is concerned, it has been stated that the Ministry of
Urban Development provides necessary technical guidance to the needy
States in planning and implementation of urban water supply and sanita-
tion projects. The Ministry of Environment and Forests have also addres-
sed the Ministry of Urban Development to lay stress on Central spon-
sored/coordinated urban water supply and sanitation schemes at least dur-
ing the VII Plan. In regard to rural water supply it has been stated
that the Ministry of Rural Development is concerned and its main
objectives are to supply safe drinking water at the rate of 40 litres per
capita per day in all areas for human beings and, in addition, 30 litres per
capita per day in desert areas for cattle. The Central Board has initiated
a second major survey for evaluation of statug of water supply, waste-
water collection treatment and disposal in Class I and II cities. Details
received in respect of 222 out of a total of 296 Class I cities, and 312
out of a total of 445 Class II are being scrutinized in tcrms of pollution
load, total waste water generated and the population with sewerage faci-
Iities, etc.

.. 1.13 The Committee note that subjects of water supply, sanitation and
seworsge faciliies invelve coordinstion with other Ministries, State Gov-
emmeats, Boards etc. Nevertheless, they are of the opinion thet environ-
meatal considerations are of paramount importance in tackling the pro-
blems gmd it is imperative that an integrated approach is followed in this
segaod. The Comanittee bope that the Ministry would confinue to give up
top priority in dealing with water sopply, sanitation and sewerage facilities
sud wounld ceordinate with other Ministries/agencies to achieve the desired
abjectives so that the problem of pelistion is countered effectively.
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Effluent Treatment plant VPP
Recommegdaﬂon Sl No. 14 (Para 2.25)

1.14 The Committee had noted that the progress in providing Emis-
sion Treatment Plents was slow and that though -for some of ‘the major
indusgries like petroleum, iron, pulp and -paper etc, regulations had been
prescribed-and notified years back, ETP schemes had not been executed- as
yet. Further, the Central Board was also' not ‘aware of the progress made
in several industries. Even nmone of the steel industries (all fumctioning .
under SAIL) had taken step for implementing emission regulations. They
hed recommended 1hat in respect of -all the imdustries in the public sector,
the compliance of emission regulations might be got ensured in coordine-
tion with respective Ministries,. The Committee had recommended that a
mechanism should be devised to ensure proper functioning of these plants.

'1.15 In their reply, the Ministry ‘have stated the Ccntral Board has
initiated a nmajor invéntorisation of the latge and medium scale industrics
including their present status of effluent treatmient facilities.

-1.16 The Ministry have given details of petro-chemical, cement and
oil sector industries having effluent treatment facilities.  The Chairman,
Central Board, had a meeting with thc Chairman, SAIL, for ensuring com-
pliance of emission regulations for integrated Steel Plants and the latter
has agreed to a time-targeted action plan for achieving the standards
through reactivation of the various pollution control devices which are not
operating presently and identifying additional devices required to achieve
the standards prescribed. Compliance of emission regulations by public
sector units has also been taken up with the respective administrative mi-
nistries. Monitoring of the efficiency of ETP is done through regular
submission to the Central|State Board quarterlymonthly report by Indus-
tries, regular sampling of effluent dischrage by Central/State Pollution Con-
tro!, Boards and through Zonal Task Forces. An Action Taken Plan
has also been prepared by the Ministry and circulated to State Govern-
ments/State Boards for strict implementation of pollution control for
industrial units and the samc will be overseen by the Ministry.

1.17 The Committee note that only 4 out of 16 major petro-chemical
industries have so far been sutveyed for in-depth studies. In respect of
Cementlndustriesoutofw mits 42 are sl to cémply with consent con-
dtions., “They also appreclste fhat the Ministry have entered into
the dialogue with Chairmen, SAIL, and concerned Ministries relating fo
ensuring emission regrlations. They desire that urgent steps should he
taken to corplete the surveys In respect of sil industrisl wiits sl comb-
liance of . emissdon régulafions by Public Settor ‘Units. The ‘Commititée feel
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that the complisnce of emission regniations by industriat wmits is imperutiver
for the control of pollution in the country and the Ministry should oversee
the efficiency of ETPs zeslowsly -and gperiodically at an appropriately
higher Jevel, They would like to be q)prised of further developwents in.

this . vegefd. )
Incentives for installing pdllu}ion control equipment
Recommendation, SI. No. 30 (Para 3.37)

1.18 The Committee had neted that the Government had provided
certain fiscal inceatives to encourage industrial units to instal pollation-
control equipment and had observed that there was scope for ealarging.
these incentives and  accordingly recommended thmt the Miaistey sheuld
take up with the Staie Governments the question of further concessions
on -sales tax for purchase of pollution-control equipment as agreed to
during cvidence. They had also suggested that the question of exemp-
tion from customs and excise duty on import material for poltution-
control should also be pursued with the Ministry of Finance. These
steps were considered desirable to help in the comservation of eaviron-
ment,

1.19 In their reply the Ministry have given details of fiscal incentive
introduced by the Government so far by way of rebate on coss, deprc-
ciation allowance at the rate of 50 per cent on pollution devices and
systems, investment allowance at the rate of 20 per cent on installation
of new machinery, and exemption of capital gains arising from transfer
of buildings or lands, machinery and plant used for purpose of business
to encourage industries to shift from urban areas. It has also hecn
stated that procedures will be finalised in consultation with the Ministry
of Commerce under Open General Licence so that the industrial umits
can obtain pollution contrdl systems without much difficulty.

1.20 While the Comittée welcome the steps already taken by the
Ministrv to encourage industrial umits to instal pollution control equip-
ments, they regret that Ministry have ot reacted to thelr suggestion that
the State Governments shounld be approached on the guestion of further
concessions on Sales Tax for purchase of pollution control equipments
as -agreed to during the evidence. This ssue should be tiken up ex-
peditionsly with the State Governments and Committee apprised of the
outcome of these efforts. They also desire that the procedures for
exemption of customs and excise duty under OGL should be fimatised
with due promptitude in consultation with the Ministry of Commetce
so that industrial wnits can obtain pollution control systems without muck



CHAPTER H

REOOMMENDATIONS/OBSER\fATIONS WHICH HAVE BEEN
ACCEPTED BY THE GOVERNMENT

Recommendation (Serial No. 2, Para 1.26)

The Committee are happy to note that by amending recently the Air
(Prevention and Control of Pollution) Act, 1981, the Govermment has
armed itself with suflicient powers to check air pollution. Some of the
provisions of the amended Act enviseges inter-alia the prior consent,
of the concemed State Pollution Board for establishing an industrial plant
as obligatory, stricter punishment for violation of Air Act, closurc or
regulation of any oftending industry and obtaining from courts orders
restraining any person from causing air pollution by the Pollution Boards
ctc The Committee hope that the implementing agencies will now make
coptous use of these powers effectively to check air pollution by initiat-
ing appropriate corrective measures within a time-bound programmec.

Reply of Government

The Amended Air (Prevention and Control of Pallution) Act, 1981,
-was potified on 1.4.88 bringiag into force the provisions of the amended
Act. Majority of the States have singe issued notifications declaring the
Air Pollution Conirol Areas in their respective States without reference
to the Schedule of industries in the principal Act. The Schedule was
deleted in the amended Act in order {o make the ambit of the Act wide
without any restriction to particular industries. The Central and State
Boards have been advised to take recourse to these new provisions of
the amended Act for effective control of air pollution.

[The Ministry of Environment and Forests O.M. No. H-11013/
- 4/88-CPW Dated 11-10-38]

Recommendation (Setial No. 3, Para 1.27)

The Committee further note that amendment to the Water (Prevention
and Control of Pollutian) Act, 1974, is also contemplated as the cons-
traints in the implementation of the Air (Prevention and Control of 'Pollu-
tion) Act, 1981, ase also being faced in the case of implementation of
Water (Prevention and Control of Pollution) Act, 1974. However. for
bringing ameadments o0 the Water Act, State Legislatures would have

§
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to pass resolutions under Article 252 of the Constitution aad th® imple-
mentation by States will depend on their adoption, of the amendisg:Act
~and will not be automatic. The Commlttee have already :recomymand: for
inclusion of the subjé¢t “water” in the Concurrent List for avoiding this
combersome ptocedure, Meanwhile the Committee hope that it will be
possxble for the Government to bring forth the Amendment Act without
any further loss of time.

Reply of G _
The Water (Preventlon and Control of Polluuon) Amendmgnt Bxll

sive

Parhament

[Ministry of Environment and Forests O.M. No. H-11013/4/88-CPW
Dated 11-10-88]

Recommendation (Serial No. 4, Pars 1.28)

The Committee nofe that with the change in legdl status of Ar achal
Pradesh, Mizoram and Goa as full fledged States, the ‘Whaler Acv is not
applicable until the State Legislatures adopt the Central Act and constxtutc
Stat¢ Boards. The Committee hope that the matter reTati'ng {0 2 1on
of the Act and constitufion of State Boards will be v‘"tgvoréusly pursucd

with the States.

Reply of Government

The Ministry of Ffl‘wronment and Forests has been purauh\s w ot(')u?lv
with thes¢ States 1o conistitute Pollution Control Boards. As a esul‘t of
these efforts, Goa has constituted a Bodrd in July, 19%%.

[Ministry of Environment and Forests O.M. No, H-11013/4/88 -CRW
Dated 11-10-88];

Recommendation (Serial No. 5, Para 1.29)

The Comifhittee are surprised to learn that even in Nagaland and
Manipur, the provisions of Water Act were not extended to them and the
States are now being persuaded to adopt the Act. As preventive steps
are necessary before criticél Stage of prBUlen’t is PEACHEY, the Committee
hope that these States will also be persuaded to adopt the Act urgently.

Reply of Government
Manipur has sinée sdopted the Act. The mater is being pffsdd
with the other States which have not yet adopted the Act.

[Mibistry of Environment and Forests O.M. No. H-11013 14/88 CPW
Dated 11- 10—88]
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Recommendation (Serial No. 6, Para 1.34)

The Committee note that as a result of interministerial conference held

in Baroda in October, 1986, action is being taken to (1) enlist hazardous
chemicals, (2) prescribe procedure for manufacture, storage, imports, trans-
port, use and disposal of hazardous chemicals, (3) lay down procedure
“for location of chemical industries, (4) prescribe guidelines for safety mea-
sures, and (5) procedure in case of accidents. With the Bhopal tragedy
still green in our memory and its effects yet to be surmounted, the Com-
mittee recommend that a time bound programme may be drawn for imple-
menting the decisions taken in the inter-ministerial conference held in
October, 1986 and hope that an in-built system will be established for
identifying extent and effect of pollution by the hazardous chemicals at
the initial stage of utilisation itself.

Reply of Government

Following the inter-ministerial Conference at Baroda, in 1986, seve-
ral steps have been undertaken to implement the recommendations under
the Environment (Protcction) Act, 1986. Rules nave been prepared
for manufacture, storage, import, use, transport and disposal of hazardous.
chemicals. These will be considered by an Expert Committee at 3 meeting
scheduled to be held on 27th and 28th September, 1988. Guidelines
for siting of industries have also been circulated to the Central Ministries
and the State Governments. Representatives of the Statc Pollution Con-
trol Boards are members of the Site Appraisal Committee set up in the
States as per the safety measures circulated to all the State Governments
for enforcing strict safety practices. Guidelines for the preparation of
crisis management plans have been requested to set up State Level Crisis
Management Groups to deal with chemical accidents, Several States
have already formed such groups. There is also a Crisis Management
Group for chemical disasters in the Ministry of Environment and Forests.

[Ministry of Eavironment and Forests O.M. No. H-11013/4/88 CPW
Dated 11-10-88T

Recommendation (Serial No. 8, Para 1.47)

The Committee regret to note that under the Air Act with the excep-
tion of Tamil Nadu and to some extent Gujarat, no other State seem
to have taken adequate action for implementing the standards prescribed
by the Central Board as is evident from the number of cases of violation
filed under the Air Act. Despite creation of a special court in Bihar
in 1983, the number of cases filed till 1985 was 6 only. Even in Uniom
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Territories tor which the Central Board is responsible, the progress in
complying with the consent conditions laid down by the Department
have been very poor. The positive steps taken by the Central Board for
implementing the regulations are not adequate, The Committee expect
the Ministry and the Central Board to take mote of the sltuatJon and
initiate appropriate action without further loss of time.

Reply of Government

Pursuant to the recommendations of the Estimates Committce, the
Central Board and State Pollution Control Boards have been impressed
upon the need for taking legal action against recalcitrant industries.
Targets for number of cases to be filed have been fixed for each State
under a Special Action Programme, Similarly for Union Territories
special action programme has been drawn up for implementation by the
Central Board.

The Air Act has been amended to provide powers to the State
Governments to give directions to the industries to close down the opera-
tion and to the agencies supplying water and electricity to cut off supply
of these to the industry, The State Pollution Control Boards and the Cen-
tral Board have been advised to make use of this provision for effcctive
action, Similarly, powers have been delegated to the State Governments
for taking action under the Environment (Protection) Aat,. 1986.

[Ministry of Environment and Forests O.M. No. H-11013/4/88.CPW.

Dated 11-10-88.]

Recommendation (Serial No. 9, Para 2.11)

The Committee do not consider that the vacancies in the composition
of the Central Board for long periods augur well to-its smooth function-
ing. The Committee, therefore, are firmly of the opinion that vacancies
in the Centra] Board should not be allowed to remain unfilled. The
Committee would take this opportunity to caution the Government that
while neminating the Chairman/Members of the Central Board, cate
should be taken to ensure that they are environmentalists of proven stand-
ards and ability and have deep knowledge and acumen to understand the
problems being faced by the country in the field of prevention and control
of pollution and measures that should be taken to counter them. The
question. of making the Central Board more broad-based, representing
various interests, has also to be considered in depth in view of the
gigantic proportions that the problem of pollution has acquired over the

wears.



1d
v Réply of Govediditiens

» 'Ihc observations of the .Commsittee huie béen notsd. Thid "‘i_Vﬁn‘uﬁt‘ry
endeavours 1o fill up:the vaommiies of ‘thie Bostd as eatly ds possibie. The

vacancy created in the Boart due to the démise of a miembetr has sirca
been filled.

The suggestion of the_ Committee to make the Board more broad-
based has been examined dtd the efisting membership is considered

reasonable to take care of the variows dbjectives of the Watsr Aét and
the Air Act.

[Ministry of Environmient and Forests OM. No. H-1101374/88-CPW
Dated 11-10-88]

Récommendation (Serial No. 11, Para 2.13)

As 85 per cont volume of the waste is generated from dofrestic
sources, the Committee feel that unless the water supply, sanitdtion atid
sowerage facilities are duly taen cave of, thore car' B¢ db solution 1o
the problems of pdllution from: the domestic ssurées. Hi @8 conmeltion
the Committee feel perturbed to learn that even Class FI éities do mot
have protected water supply and only 5.4 per cefit ot of 15.5 per cetit
of waste: water which adone is coliected, is given some sort of treatment.
The civil works: and maintenance relating to drinking water, sanitation,
drainage etc. being subjects handled by the local authorities for which
financial assistance is provided by the State Governments and the Central
Government, the Committee suggest that with due regaed to check the
pollution cffectively, the Central Board should coordinate the activities
at least for all Class 1 and Class II cities with the State Boards, so  that
steps should be taken not only to provide the facilities but also to ensure
that they are duly maintained regularly on a long term basis. R showld
also be cnjoined upoo the State Governments to emsure adequate - cleari
drinking water in the cities, towns and villagss under their respective
jurisdiction.

Reply of Govertiiéint

Water supply and sanitation is a State suBiec{ anq as sufﬁ ’thc es-
ponsibility of providing safe drinking water and adequate sanitation fac_|’-
lities to people lies with the, State Governments and Local Bodies, In
so far as urban water supply and sanitation is concerned, the mniﬂ{y
of Urban Development provides necessary technical guidance to thé
needy States in planning and implementation of urban water supplv and

sanitation projects.
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The internafjgnal Dripkipg Water: Supply and' Saaitation Decade Pro-
gramme was launched in the country on Ist April, 198] with mﬁ fol-
lowing gbjectives;

(i) to provide safe dnnky:g waler 10 prcovared. wwm or o~
coVered urbqn areas;

(i) rebabilitation of old wrban water supply schemes; -

(iii) dow cost sanitation to towas other than class 1 cities;

{iv) augmentation of water supply systems;

(v) sewerage facilities to class 1 cities lacking them at present.

Presently there is no Cgapsal sestor/Centrally sponsored schemes to
accelerate programmes on urban water supply and aamtat;on The pn-
presedented droupht during 1987 had also crea'ted marc:ty of drinku;g
water in the wrban areas.

The Ministry of Urhan Development has bega uddeesssd by the
Ministry of Eavironment and Forests 1o lay strass on.Geptrally sponsored/
coordinated urban water sp{p{ply g,nd sapifation. schemes At deag dwsing’
the VII Plan. In regard to rural water supply and sanitatien psogramime,
the Minjstry of Rural Developg;e,nt had stated that 8¢ the CARMPRRMARL
of the VII Plan there were 1 161,722 problem villages mbigh wers yet o
be provided wnh safe drinking water facilities aut. of which. 100,009
villages had already been covered in the first thise yeams. As pert of
the objectives of the National Drinking Water. M;psm», Al StatesvUniga
Territories have been advised to cover the remaining problem villages by
March 1990. An Action Rga o ¢over 62,008 problem villages and 36,738
pastially covesed villages has been made and the villages idemtified. The
main objectives are fo .supply aafe drimking water at 40 .litres per capita. per
day ip all areas for human heings #ad in addition: 30 ditres per capita
per day in desert argas for cattle to svolve the cost: effective technology
to achieve the objectives within the copstraints of the Rlan Allocation
to take such measures fTor sustained supply and comservation of watey
and to improvc the performance and the cost effectiveness of the ongoing
programmes., The implementation of the programmes is being closely
monitored through computerised Management Information System.

The Central Board has initiated a second major survey for evaluation
of status of water supply, waste water collection treatmeat and disposal
in class T and class II cities. So far, 222 out of a totsl of 296 class I
cities and 312 ont of a totd] of 445 class I cities -have  provided details
which are being scrutinised in-tsrms of pollution load, total waste vntu
generated and the population with seworage facilities - etc.

Ministry of Evmmmnem and Forests O.M. No. H-11013/4/88-CPW,
! Dated 11 10. 88]
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Recommendation (Serial No, 12, Para 2.14)

The Committee note that the Central Board has established so far 170
monitoring stations on the 14 major rivers to identify pollution sources
within the river basins and has a proposal to establish another 230 Water
Monitoring Stations by the end of the 7th Plan. The Committee feel that
immediate steps are called for to ensure the progress in achievement of
research by the targeted date. It goes without saying that follow up
action should be taken immediately on receipt of the findings from the
Monitoring Stations.

Reply of GOvernment

The original target for the Seventh Plan was to attain a total of 300
water quality monitoring stations. This was raised in 1987 to 400. Out
of the additional 230 water quality monitoring stations now proposed to
be established by the end of the Seventh Plan, 30 stations have already
been established in 1987-88. With the additional 30 stations established,
the present number of established stations has increased to 200 where
water quality monitoring is continuing. During 1988-89, it is planned
to establish another 100 water quality monitoring stations to make the
total number of stations to 300. Locations for these stations have been
identified in various rivers and the lists of the locations have been sent
to all the concerned State Pollution Control Boards to confirm the suit-
ability of the proposed locations.

Analysis of the data received from the monitoring stations has been
taken up for preparation of water quality maps of the rivers. On the basis
of the information obtained, remedial measures for improving water
quality or for prevention of pollution is being taken through the State
Pollution Control Boards or the State Governments, An immediate
example is the (Ganga Action Plan,

[The Ministry of Environment and Forests O.M. No. H-11013/4/88-CPW,
dated 11-10-88.]

Recommendation (Serial No. 13, Para 2.15)

The Committee note that the Central Board has been in a position
to determine the effluent standards for 24 categories of industries out
of which notifications have been issued for 18 categories. Since the
State Boards are the implementing authorities of the standards as pres-
cribed, the Committee consider it necessary for the Ceatral Board to play
a vital role in coordinating the activities of the State Boards so that the
achievements so far made in identification of pollutants and prescriptions
of standards do not go waste.
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Reply of Govermmeat

The Central Board -after due consideration by experts and in con-
:sultation with the industry publish standards. These are known as the
Minimal National Standards and the Air Emission Standards. The
Central Board also assist the Central Government in formulation and
-.publication of standards under the Environment (Protection) Act, :1986.
In fact, this activity is done in a coordinated manner so that therc is
no duplication.  Under the Rules framed under the Environment (Pro-
tection) Act, 1986, the State Boards can adopt more stringent standards
than those notified under the Eavironment (Protection) Act, 1986. The
Central Board, in this regard, plays a coordinating role so that standards
are implemented properly all over the country.

[Ministry of Environment and Forests O.M. No. H-11013/14-88-CPW,
Dated 11-10-88.7

Recommendsation (Serial No. 14, Parg 2.25)

The Committee regret to note that out of 20 States in which 4054
identified polluting industries are functioning, progress in providing ETPs
‘has been achieved only in the States of Karnataka (95 per cent), Gujarat
(86 per cent), and Maharashtra (80 per cent), whereas, States like
Andhra Pradesh, Bihar, Haryana, Kerala, Madhya Pradseh, Punjab, Tamil
Nadu, Uttar Pradesh and West Bengal etc. are considerably backward
in initiating steps for provision of ETPs. The Committee regret to ncte
that even in the Capital of India, i.e. Delhi, out of 63 units which
contribute to pollution, ETPs has been installed or under installation only
for 16 industries, The Committee also note with jagnish that though
for some of the major industries like petroleum, iron, pulp and paper, etc.,
regulations have been prescribed and notified years back, ETP schemes
have not been so far executed and the Central Board is also not aware
-of the progress made in several industries. Unless the emission regula-
tions as prescribed are notified and adopted, the Committee feel that the
very objective of prescribing the regulations stands totally nullified. In
particular the Committee find that none of the steel industries (all func-
tioning under SAIL) have taken steps for implementing emission regula-
tions. The Committee recommend that in respect of all industries in the
public sector, the compliance of the emission regulations may be got
-ensured in coordination with the respective Ministries.

Installation of ETP may not serve the purpose, ualess it is ensured
that ETPs are kept in operational state and worked regularly. Tbe Com-
mittee, therefore, recommend that a mechanism should be devised to
ensure proper functioning of these plants.
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Reply of Govergment

. Following the major survey conducted by the Central Board in 1984
on the’ latge’ and medium’ scale industries in the country, the Central
Board has initigted ahother major inventorisation of the large and medium
scale ?gdugti‘ie"’s'i’i‘l_t‘.lhding‘(th__féifﬁ present status of effluent treatment facilitics.

The Central Board in 1987-88 conducted in-depth studies on 4 of
16 major petrochemical industries in the country. Three 'of!{h'e, industries
were found to comply with the consent conditions of the S‘;gte'Bbarfd:;.

In respect of cement industries, the total units complying with con-
sent ‘conditions has increased from 43 (as on September 1987) to 52
units (as of July, 1988) out of a total of 94 units in the country, ‘Out
of the 14 oil refineries, 4 refineries have been found to meet the MINAS
standatds and 5 the sfandards for air emission. Six refinéries have given
a timé bound programme to meet the effluent conditions. The National
Task Force for Oil Refinery constituted by the Central Board met in Sep-
tember, 1988 and ‘Aétion is belng inftiated in coordination with the State
Pollution Control Boards.

Pnfgyapt_ to the reg mmqugtious of the I;'.stima;es, Committee, the
Chagl“‘p.:an‘, Central Boar ‘had ‘a’ meetipg with the Chairman, SAIL for
securing compliance of emission regulations for integrated steel plants.
Thn‘Chal.rm{gn, SAIL, has agreed to a time-targeted action plan far achiey-
ing ‘the standards {hrough reactivation of the various polfution, captrol
devices which are not operating presently and identifying additjonal devices
required to gchiqyé the standards prescribed.

Compliance of emission regulations by public sector units hgs bggn
taken up with the respective administrative ministries. In additiori, show
cause notices have been issued to 7 units idehtjﬁéd as polluting the Ganga
under the provisiéns of the Environment (Protection) Act, 1986.

Monitoring of the efficiency of ETP is being done in 3 ways: (i) in-
dustries are atked to submit to the Central/State Boards quaﬁerly./:n.aontmrj
reports on effluent quality monitoting, vide consent conditions w«hu.:lf are
renewed subjéct to the industry conforming to the consent conditions,
(ii) Central/State Pollution Control Boatds carry out regular sar.npling.of
effluent discharge and variations if noted aré conveyedto ir!dustrnes-whlch
are directed to adopt such othe? measures so as to meet prescribed standards.
(iii) Zonal Task Forces have been constituted to implement the s.ta;mdards
prescribed for major categories of polluting industries. In addition, an
Action Plan has been prepared by the Ministry and circulated f° au,sltate‘
Governments/State Boards for strict implementation of poilution ¢ontrol
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bi;m Huits identified -in their States which require stringent mopi- -
toring. The implementation of the Action Plan will ‘be overseen by the
Ministry.

[Ministry of Environment and Forests O.M. No. H-11013,4,88-CPW,
dated 11-10-88.]

Rocommendation (Sepial No. 15, Parg 2.33).

' The Committee consider that there is an imperative necd for very close

liaison and coordination between the Central and §tate Ppligtion Control
Boards as according to Ministry’s qwn aerissipn, maost of the fiate Boards
are deficient and ill-equipped to combat the air and water pollution menace
which hgs since engulfed the whale country. While. agieeing ‘that. there
may be variations from State to State for implemgnfing, variqus plans and
schemes for combating this evil with due regard to local conditions, the
Cemmitjce, nevertheless, feel that there should be consensus on the overall ©
apptpggh in this regard. In Committee’s opinion the collection of data
and processing it on scientific footing are the first basic needs in this
direction. The Central Government may like to initiate modern methods
of collecti_on and pr;oce’s_sing of dgga by gqmputquigg,th; whale pragess
in phaseS. It is needless to emphasise that there shopld bé'fégtliaf;,.ek:
change of data between the Central Board and State Boards so that 'lg‘ey:
are able to keep themselves abreast of the problems croppiag up from
da){ to day and find solutions for the same. Such data when received
from the State Boards, should be cargfully analysed by the Centys! Baayd
and loopholes plugged whereyer necessary.

Reply of Government

It is stated that the conferences of chairmen and member secretarics
of the Central and all State Pollution Control Boards are held every 3-4
months to exchange views on the various pollution control problems.
These conferences are useful in the uniform implementation of the pro-
grammes, plans and schemes for controlling water and nir pollution through-
ou: the country. These conferences also help evolve a uniform approach
and consensus in the matter of strategies to be adopted at the national
level for controlling peljution, At present, the Central Board has estahlished
comppting facility in which data collected by the various State Boards are
being processed. A conference was convened by the Central Board on
Feb. 26. 1988, to apprisc the repregentatives of the. State. Beards on the
facilities available in the Central Board and to evolve a plan of action
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‘for application of computcrisation in the State Boards. The salient features
of the plan so evolved are the following:—

—- Procuring compatible computer systems by all the State Boards

as per the standard specifications provided by the Central
Board,

— Estabilishing nation-wide network to connect Central and State
Pollution Centrol Boards with the help of National Infor-
matics Centre, Department of Electronics,

— Providing softwares and application packages to all the
State Pollution Control Boards.

— Training the computer handling staff of all the State Pollution
Control Boards.

Ministry of Environment and Forests O.M. No. H-11013/4/88-CPW,
dated 11-10-88.]

Recommendation (Serial No. 16, Para 2.34)

The Committee note that regular conferences are held between the
- functionaries of Central Board and the State Boards for exchange of views
and chalking out a common strategy to help solve the problem. The
Committee, however, feel that such conferences are of little use unless
follow-up action is initiated on the outcome of such conferences in right
ecarnest. The Committee recommend that suitable methodology and
machinery should be evolved to implement the decisions taken at such
conferences.

Reply of Government

Decisions taken at the conferences of the functionaries of Central
Board and State Boards arc processed and followed up properly for im-
plementation. Recently under the Reorganisation Plan, a Planning Divi-
sion has been established in the Central Board comprising technical staff
which function as the focal point for initiating follow-up action on the
decisions taken at the conference of Chairmen and Member Secretaries.

[Ministry of Environment and Forest O.M. No. H-11013/4/88-CPW,
Dated 11-10-88.3

Recommendation (Serial No. 17, Para 2.40)

The Committee have been informeG that based on norms devised by
the Central Board, the assessment of .requirement of manpower has been
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made by various States. Notwithstanding this position, the Committee
arc amazed to find that the demands made by the States are substantially
.in excess of the manpower as assessed by the Central Boarq it is equally
surprising to the Committee that even in States where the existing staff
is far in excess of the assessed requirements, the State Boards concerned
have come forth with request for substantial additional staff. The Com-
‘mittee recommend that pending a review of proposals, reasonsble and
timely assistance on the needs of the State Boards will go a long way ia
-implementation of pollution control measures and hence recommend that
in those areas, where the shortfall has been assessed by the Central Board
may be provided without delay to make up the shortage.

Reply of Government

The requirement of the staff of the various State Pollution Controt
Boards had been discussed with the representatives of the various
"State Boards and the Central Board. The financial requirements of staff
including the scientific and the field staff, requirements for equipment
have been reviewed and grants have been released. These requirements
have been assessed on certain specified norms and the priorities of the
activities identified by the various State Boards. The assistance provided
till date will strengthen the manpower requirements and infrastructure
facilities substantially. Monitoring of utilisation of grants released to the
State Boards has been initiated. This kind of financial assistance is an
on-going process for strengthening the State Departments of Environment
and State Boards with technical staff and equipment.

[Ministry of Environment and Forests O.M. No. H-11013/4/88-CPW,
dated 11-10-88.]

Recommendation (Serial No. 18, Para 2.43)

The Committee note that as against the existing manpower strength
-of about 700 persons in the various State Boards, training has so far been
imparted to only 410 personnel, If the drop out from the State Boards
after the training are duly taken note of, the number of persons that
‘are yet to be trained would be considerable. The Committee expect that
‘suitable steps would be taken to give adequate training to all the per-
sonnel by a time bound programme.

Reply of Government
A number of training programmes have been initiated sincc the review

made by the Estimates Committee. For instance, a four month .Iong
training course for the State Board personnel in instrumental analysis of
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pollutants has been compleled Two training. programmcs..on- air .poly-

tien assessment taking into account metearological fagtors and bioclogieal
treatment systems have been conducted. A wegk lopg. training programme

on_environmental impact assessment has been held in May, 1988. A
project .on ‘bie-monitoring has been taken up with the assistance of the
Government of Netherlands under Indo-Dutch Cooperatina in.which State
Board personnel will be trained. With the ‘'WHO funds; .20. scientists
from the Central and Statc Boards were. taken for figld visits within the
country for one month to study varigus aspects of indysirial wastes. and-
their treatment, In addition, State Boards’ personnel ace: being trained

under WHO fellowships and ODA fellawships \in other. countsies .and 't
UK respectively.

Training is a continuing process and every effort is being made to

benefit from the various training programmes hoth withia,the..¢
and abroad. s traiping programmes Roth withia. the- coumtry

{Ministry of Environment and Forests O.M. No. H-11013,4/88-CPW,
dated 11-10-88.]

Recommendation (Setiai No, 19, Par, 2.44)

The Committec regret that no assessment. of  the ..gubsequant-johs.
entrusted to the trained petgoqncl haye. been. qqn.dlm&ed copsides.ng the
extent of expendlture incurred on the Atraining, the Cqmmittee fecl: that

training should be utilised for q)c pprpose fr which, .they. age tramed.
for a prescribed number of years and for this purpose, if necessary, the

feasibility of undertaking bonds. from the trainees may be considered.
Reply of Goverpment

The State Boards regularly depute its staff for the training in fields
sush as environmental engineering, monitoring and analysis of cfﬂuents
and geseats emissions. After completion of the training, the Boards gene-
rally see that the trainees are posted at appropriate posts where the know-'
ledge obtained during the training is utilised. Some State Boards, in’ addi-
tion, organise special courses for staff of the Board. The State Boards
of U.P., Rajasthan, Andhra Pradesh, Gujarat, Punjab and Haryana have3
been takmg bonds from trainees sent for training as suggested by 'the
Committee. The State Boards of Himachal Pradesh and Tamil Nadu
have initiated necessarv action for taking bonds from the trainees.

[Ministry of Environment and Forests O.M. No. H-11013/4/88-CPW,
' Datcd 1" 108?']



19
‘Recommendation (Serial No. 20, Para 245)

The Committec also recommend that a system of periodica! refresher
~courses on the latest trends on pollution control' mawagemert 6f specificd
‘Hhdustties dia)y be considered for the benefit of the technical staff of the
‘Stefe’ Boards' and the Central Board.

Reply of Government
~ The recommendations of the Comh¥ittée for ‘holdity réftésKer courses
on the latest wrends on poliution comtrol masagement of spkéitied industries
have been noted for implementation.
[Ministty of Environment and Forests O.M. No. H-11013 /4/88-CPW
Dated 11-10-88.]

Recomnitemdadon (Sttaf No. 21, Phrs 2.54)

 The Committee note ‘that during the ‘Sixth Five Year Plan the Central
Board had proposed fuads to the extent of Rs, 2/65 ctorés not ‘only for
development of Central Laboratory facilities, but dlso upgrading 'the $tite
Board laboratories. However, the actbal expenditure wis 'only Ks. 0.76
~crores. In view of the fact that the utilisation of fuhds” has' Béeh s6 pobr
during the 6th Plan, the Committee find it ‘difficutt to undérstand the
logic behind inordinate delays that havé taken placé in prowiding lﬁﬁfji‘é-
tery facilities, etc. to the State Beoards for aH ‘these years: 'Coth-
mittee, therefore, need. hardly emphasise that the polkieion cof¥rdl cin
become a reality only if and when the State Boards whivh a¥e tHe agéficics
to implement the Acts by ‘direct dction; are suitably equipped ¢6 do
so. The Committee, therefore, recommitend “that proviSih' of dssisafte
to the State Boards can-brook no furtherddlay and would' ifted 'to' Be
provided immediately. Apart from providing financial assistéée, the
Central Board should oversee the manner in which the funds are utilised
by the State Boards so as to ensure-feadonslie’toordination on the achieve-
ments made in the States.

Reply of Governmht-

The Cemral Gévétnlent, siice the ‘évaluatich By thé Btimates Cotli-
mhittee, has provided asMsfance fo the Sfdte Boards daring 1987-88 to
thé tune of Y& 2.6 etorés. THe 'Cefitral Bohrd s fadfiiEd ard mhdde
available a document giving spetifications for the varidus equiphént to
be procured by the State Boards to strengthen the ‘laboratories .of the
State Boards. The Central Board is also funding the State Boards for
establishing air quality monitoring stations and measurement of water

quality. Duwring 1987-88, Rs. 39.55 lakhs were disbursed to the State
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Boards and it is proposed to fund a sum of Rs. 105 lakhs in 1988-89.

The Central Board constantly interacts with the State Boards in ‘the)-
utilisation of these funds.

[Ministry of Environment and Forest O.M. No. H-11013/4/88-CPW,
Dated 11-10-88.]

Recommendation (Serial No. 22, Para 3.9)

The Committee consider it unfortunate that under estimation of non-
plan expenditure and over-estimation of plan expenditure is a regular
feature with the Ministry. The reasons advanced by the Ministry for
this phenomenon are totally unconvincing, So far as non-plan expenditure
is concerned, the Committee do not understand why the expenditure on
additional dearness allowance and implementation of the recommendations
of the Fourth Pay Commission could not be anticipated in advance and
provisions made accordingly. So far as plan expenditure is concerned,
it is'really shocking that in the case of very large aumber of schemes, -
funds, have been provided year after year without a single rupee having
been spent thereon. In the case of some other schemes, the expenditure
has been much less as compared to the provisions made for the same.
The Committee need hardly stress that funds once provided in the budget
should not be allowed to be frittered away and every effort should be
made to utilise the funds gainfully as any delay in execution of schemes
will only lead to cost escalation. The Committee would also emphasise
upon the desirability of imposing financial discipline while preparing the
budget and it should be ensured that that it is on realistic basis. The
Committee would also like the Ministry to identify the causes which lead
to huge shortfall in the expenditure incurred on the implementation of
various plan schemes and take necessary corrective measures wherever
necessary.

Reply of Government

Observations of the Committee have been noted. The Ministry of
Environment and Forests have also since carried out certain exercise in
consultation with Planning and Finance Divisions so that these observations
are taken care of in future. The reasons for shortfall in the expenditure
have also been gone into so that corrective measures could be taken. An
exercise to monitor the expenditure—both Plan and Non-Plan—is under-
way so that such shortfalls do not recur.

[Ministry of Environment and Forests O.M. No. H-11012/4/88-CPW"
Dated 11-10-38.F
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Recommendsation (Serial No. 23, Para 3.15)

The Committee are surprised to find that the Central Board has been-
preparing budget estimates for amounts substantially in excess of the
actual allocation, notwithstanding the fact that the Central Board must-
be aware of the plan outlay in each of the plans. The prepared budget
for Rs, 641.39 lakhs for the Sixth Five Year Plan, whereas the outlay
provided by Government and released to the Central Board was to the
extent of Rs. 259.50 lakhs only. The Committee, therefore, do not
understand the logic behind the preparation of estimates which have no
relation to the plan targets, While there may be no objection for the
Central Board to keep in reserve schemes which'can be taken up for
consideration if additional funds could be tapped, the Committez find no
justification for inclusion of such schemes in the outlay itself when they
have not been cleared for inclusion in the plan programme. The Com-
mittee, therefore, would urge that close coordination “between the Minis-
try and Central Board should be strived at; not only for the preparation
of budget on a realistic basis but also for implementation of schemes for:
which funds have been allocated.

Reply of Government

The observation of the Estimates Committee on the importance of”
Budget Estimates for each year to be in conformity with the plan outlay
will be followed carefully in future. In regard to the Committee’s obser-
vation that the Central Board drafted the Sixth Five Year Plan for Rs.
641.80 lakhs whereas the outlay provided by the Government and rejeased
to the Central Board was only Rs. 259.5 lakhs, it is submitted that the
plan outlay for the Sixth Plan, as a whole was prepared quite in advance
setting out a number of projects to be undertaken during the plan period.
The estimates also prioritised the various items that are to be taken up.
When this budget was discussed with the Ministry of Environment and’
Forests and later with Planning Commission, reduction in the fund was
recommended in the light of the various other programme undertaken
by the Ministry. In this exercise of pruning, certain lower priority items got
deleted and plan allocations finalised. Depending upon this allocation,
budget for individual financial years within the Plan periods was pre-
pared. Since the beginning of the Seventh Plan period, close coordination
is being maintained between the Board and the Ministry in the prepara-
tion of Budget Estimates for the plan as a whole and for individual
financial years as well. In future plans, close coordiration will be:
adopted with the Miniitry and other concerned agencies so that the priori-
ties for different programmes and projects are taken into consideration
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while finalising the Budglary requiréments, They will be reviewed at
aegular intervals.
[Ministry of Environiient and Forests O.M. No. H-11013/4/88-CPW,
dated 11-10-88.]
Recommenditiol' (Seétdt No. 24, Pari '3.16)

The Committee would also like the Ministry to exarming whRPhEr the
form of accounts should be so prepared so as to indicats expédittre ytifttal-
ly incurred on each scheme in order to facilitate stady of proféctidn of
physical and financial targets vis-a-vis achievements. It has &lst to* bk ¢ta-
mined whether the auditing of accounts by the auditor gs provided in' the
Water Act is adequate or needs any change.

Reply of Govermment
Based on the obsErvHtibfis made by the Eltimidles Committee, new
procedures ‘have béen ldid down, a rigitous monitofing schedule is being
thtroduded to oversee the expenditiire incurred by the Board vis-a-vis
the grants released. Similar procedurds are also being adopted with

regard to the review of expenditure made by the different wings of the
Ministry. The procedure of audit is under examination.

[Ministry of Environment and Forest O.M. No. H-11013/4/88-CPW,
Drdted 11-10-88.7

Reconiiéndbition (Seridd''No; 26, Pird 3.27)

‘The Corirhittee note that sofie Stiftes have not been coliiiting water
cess as refmited utider the Act. Thé cases of West ﬁhr;gdi“dn‘d ‘Assdin
afe particulirly con§picibous as thde wefe tWo of ‘the twelve Stitts whidn
had passed enabling resoliftions urider Addele 292(i) of the Céndituiln
authoising’ Parliamenit to' ph¥s 16gisldtibn’' relating to water pollution but
surptisingly started collecting céss ohify during 198384 anid 1985-88' rés-
pectively. The Comnititet uigé thé Minidtry to impress up6h 3il' the Stdtés
to collect the water cess rejfulaity as' thé money thus c'ollécf'e’g i iHiendéd
to augient the resvurces to” cofitrol pdMiHdH il thkir ares.

Reply of GovVernméht

The divecticn of thé Conimittee has beén noted. The nyatter has' besn
‘takén up with the conterned State Boatds. . .

Ministry of Environmeént and Forést O.M. No. H-'1:10'137.4./88_-‘C‘FW.

[ DHtéd’ 11-10:88')
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Recominendation (Serial No. 27, Para 3.28) het

The Committee appreciate that the money collected under the ,"'Wath
Cess Act, which was hitherto passed on to the State Polttion Bours
through the State Governments, would now be sent to the Stdte BSards
directly. ‘

Reply of Government

Action has already been taken to send the money dicectly to the Stuse
Boards. This system will continue.

[Ministry of Environment and Forest O.M. No. H-11013/4/381dPW,
Dated 11-10-88.]

Recommendstion (Serial No. 28, Parg 3.29)

The Committee also note that 174 per cent of the net proceeds
of the water cess are 1etained by the Central Government for distribution
among Central Board and State Bodrds as discretionary grants for speci-
fic works/projects of inter-State importance. The Committee hope thdt
due care would be taken before releasing these grants so as to ensufe
that they are given only for the works/projects on the basis of inter se
priority. .

Reply of Government

The Committee’s reccmmendations has been noted for impiefsenta-
tion, The Central Board has been requested to prepare a plan for utili-
sation of this amount.

[Ministry of Environment and Forest O.M. No. H-1 _1,0'13/4;/‘8,45-(%‘):"»
Dateq 11-10-88,]

Recommendution (Serial No. 29, Para 3.31)

Since cess money is required to be credited to the Consolidated Fund
of India, the Committee fee! that the Central Government has to perform
certain watchdog functions in this behalf, notwithstanding the fact that
collections are made by the States on behalf of the Central Goverpment.
The Committee, therefore, suggest that the position in this regard may
be reviewed in consultation with Ministry of Finance. The Committee
also recommend that in the annual reports of the Ministry aad the Cep-
tral Board, the overall position on collection of cess and arrears may. be

reflected. <
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| Reply of Government

- The Central and Statc Boards have reviewed the Water Cess Act in
its entirety and have made a number of suggestions for its amendments
$o as to make the Act viable to work with. This will be further processed
by the Ministry of Environment and Forests in consultation with the
Ministry of Finance and Ministry of Law and other concerned agencies.

The recommendation of the Committee to include the overall position

of collection of cess and arrears in the Annual Report has been noted
for implementation.

[Ministry of Fnvironment and Forest O.M. No. H-11013/4/88-CPW,
Dated 11-10-88.]

Recommendation (Serial No. 30, Para 3.37)

The Committee note that Government has prov.ded certain fiscal in-
centives to encourage industrial units to instal pollution control equip-
ment. - These incentives include Depreciation Allowance at the ratc of
30 per cent, rcbate of 70 per cent on cess levied under the Water Cess
Act, 1977, and excmption from tax on capital gains for shifting of indus-
tries from congested arcas. However, as admitted by the Ministry during
evidence, these incentives by themselves have not encouraged industries
to install effective pollution control equipment. Viewed in this context
the Committee feel that there is a scope for enlarging thesc incentives
and recommend that Ministry should take up with the Siate Governments
the question of further concessions on Sales Tax for purchase of pollution
ocontrol equipment as agreed to during evidence; the question of exemption
from Customs and Excise duty on import materials for pollution control
being also to be pursued with the Ministry of Finance. These conces-
sions, in the opinion of the Committee, would not only go a long way
in encouraging the industrial units to instal pollution control cquipment,
but ultimately help in the conservation of environmant.

Reply of Government

Several schemes have been introduced by the Government to provide
fiscal incentives: (i) under the Water Cess Act, it is provided that where
aiy person or local authority liable to pay cess installs anv plant fpr
treatment of sewage or trade effluent to the satisfaction of the Board,
such person of authority shall be entitled to a rebate of 70 per cent on
the cess, (ii) a depreciation allowance at the rate of 50 per cent on
pollution devices and systems is given_ (iii) an investment allowance :_at
the rate of 20 per cent for installation of new machinery is given,
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(v) capital gains arising from transfer of buildings or lands, machinery
and plant used for the purpose of bus.ness are exempt from tax to en-
courage industries to shift from urban areas. Procedures will be finalised
in coasultation with the Ministry of Commerce under OGL" (Open

General Licence) so that the industrial units cam obtain pollution- control
systems without much difticulty.

[Ministry of Environment and Forest O.M. No. H-11013/4/88-CPW,
Dated 11-10-88.]



CHAPTER I1I

RECOMMENDATIONS/OBSERVATIONS WHICH THE  COM-
'MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT
REPLIES

’ Recommendation (Serial No. 1, Para 1.12)

The Commiittee note that as the subject “water” is lisied in the State
List, the Central law on Prevention and Control of Water Pollution was
enacted by Parliament in 1974 taking recourse to the provisions of
Article 252(1) of 1he Constitution. Had this item been in the Concurrent
List, the need for adopting such a cumbersome process cculd have been
obviated. Since the Secretary of the department has agreed during evi-
dence that inclusion of this item in the Concurrent List would be con-
venient administratively and that the Ministry of Law also endorses this
opinion, the Committec would like the Government to consider bringing
forth necessary amendment of the Constitution for inclusion of the sub-
ject “Water” in the Concurrent List, It is needless to point out that
such an amendment will also obviate the neccssity of approaching th:
States again for bringing any further amendments to the parent Act.

Reply of Government

The suggestion to inciude “water” in the Concurrent List was taken
up with the Ministry of Water Resources. They have stated that they
do not presently consider it necessary to bring about any change in the
present provision in the Constitution of India regarding th subject
“water”. In any case, the Water (Prevention and Control of Pollution)
Amendment Bill, 1988, has been passed by the Parliament in the recently
concluded Monsoon Session with the prior adoption of Resolution in
two State Assemblies.

[Ministry of Environment and Forest O.M. No. H-11013/4/88-CPW,
Dated 11-10-88.]
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Recommendation (Serial No. 10, Para 2:12)

The Committee fecl urhappy to find that there have been serious short-
comings in the performance of functions assigned to the Centra] Boasd
for the Prevention and Control of Water and Air Pollution. in as much
as these shortcomings have affected such basic activities as pollution
emission/discharge ¢nd operation and maintenance of pollution control
equipment. In this connection, the Committee note that even
though the QCeniral. Board was set up in September 1974, it
commenced reporting its activities only from the year 1976-77. The
Committee cannot but regret the lack of initiative or any action by. the
Board for a period of over 2 ycars, It is needless to point out that the
Central Board is the noda] agency in the Prevention and control of water
and air pollution. The Committee, therefore, need hardly emphasise that
the functioning of the Central Board should be adequately geared up so
as to enable the Board to realise its objectives fully.

Reply of -Government

Regarding the comments of the Estimates Committee on lack of i
tiative from the Central Board and progress in pollution control
activities during the initial period 1974—76, the following fatts mey
please be considered:

1. The Water (Prevention & Control of Pollution) Act, 1974,
was enacted on.23rd March, 1974,

2. The Central Board was constituted only on 21st .Sepicinbee,
1974.

3. The Ministry of Warks & Housing, Government of -India, .the
then Administrative Ministry appointed the Member. Secrotary
of the Central Board on 28-10-74.

4. The Water (Prevention & Control of Pollution) Rules, 1975,
were notified only on 29-2-1975.

S. The Ministry of Works & Housing, Government of India, the
then Administrative Ministry, appointed the Chairman, Central
Board on 16-8-76.

The Central Board during the initia] stages of its formation was
engaged in - framing the draft Water (Prevention & Control of -Pallution)
Rules and was engaged in building up the infrastructure roquired for
taking up the various functions assigned to the Central Board through
the Water Act.

Recently in 1987, the performance of the Central Board was evaluated
‘and a Reorganisation Plan was formulated wherein the objectives of the
Board were clearly delineated and targets were fixed on the basis of
objectives of the Board.
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Apart from implementing the Reorganisation Plan which cnsures
structural readjustments for effective functioning, the Board has set up
a number of Regional Offices in the field. It is hoped, following this
Reorganisation, the Central Board will become more effective as desired
by the Estimates Committee.

[Ministry of Environment and Forests O.M.
No. H-11013|4/88-CPw dated 11-10-88]

Recommendation (Serial No, 25, Para 3.19)

The Committee note thar as against the total provision of Rs. 427.91
crores for the Seventh Plan, the allocation of funds for pollution control
excluding the allocation for Ganga Action Plan, is to the extent of Rs.21.90
crores only, including an amount of Rs. 10 crores on account of cess to
be collected and distributed to the States. The Committee are, however,
surprised to find that in the first two years of the Seventh Plan itself.
the collection and disbursement of cess has already reached a level of
RS, 9.48 crores. It is, therefore, apparent that there has been a substan-
tial under-estimation of account of collection of cess as earmarked in the
Plan Outlay. The Committeec also find that apart from the achievement
made relating to cess, the achievement in all other spheres has failed to
keep pace with the provisions made in the Seventh Plan. In particular,
the achievements under directly controlled central schemes and the assist-
ance to Union Territories are very low. The Committee, are therefore
perturbed to observe that on thc one hand the Seventh Plan outlay itself
is meagre as compared to the enormity of the problem and cn the other
there have been huge shortfalls in the utilisation of even these meagre
funds, The inadequacy in the planning and budgetry control is, there-
fore, self-evident from these details, made available to the Committee.
The Committee would thercfore recommend that an immediate afresh look
on the planning process as also the execution of schemes and the financial
control exercised by the Integrated Financial Organisation of the Ministry
are called for.

Reply of Government

The estimates for the collection of cess have been made based on
the collections made by the varioys State Pollution Control Boards during
the initial period of the Sixth Plan. There is a constant stepping up in the
collecting of cess from 1981-82. The projection for the Seventh Plan
is based on the collection made in the initia] years of the Sixth Plan, The
State Pollution Control Boards have geared up their activities with regard
to the collection of cess and they have shown,



CHAPTER IV
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH

GOVERNMENTS REPLIES HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE

Recommendation (Serial No, 7, Para 1.46)

The Committee feel deeply concerned to find that quite a large number
of cases regarding violation of provisions of Water and Air Acts arc
pending in various courts. As in November, 1987, the number of pending
cases under the Water Act was 1314 out of a total number of 1602 cases
filed. The position with regard to the cases under the Air Act is no
better as out of 202 cases filed, so far only 97 cases have been decided
and 105 cases are still pending. While these cases may take scveral years
to be decided, the danger from the defaulting industries which in the
meantime continue to discharge polluting effluents or emit air pollutants
looms large on the lives of the people in the concerned areas. The Com-
mittee in this connection welcome the constitution of special courts to
deal exclusively with air and water pollution cases and note that such
courts have already been cstablished in Bihar and Gujarat, The Com-
mittee would like the Government to go in for such special courts in
other States also in case the experience from the Bihar and Gujarat courts
is encouraging, The Committec would also like to sound a note of cau-
tion so far as establishment of special courts is concerned as there is
nothing to deter the defaulting parties to go in for appeals to the higher
courts against the decision of the special courts. The Commitice, there-
fore, would like the Government to examine whether the jurisdiction and
powers of the specia] courts are so defined that the parties could straight
go in for appeals against their decisions ta the High Courts or Supreme
Court. This may result in obviating some delay in the final outcome of
cases.

Reply of Government

The report of the Estimates Committee mentions that Gujarat and
Bihar bave nominated special courts under thc Code of Criminal Pro-
cedures to deal with environmental cases. These are like other normal
courts with the same procedures regarding appeals etc, They deal exclu-
sively with the pollution control cases. Other States can also set them
up under provisions of the Code of Criminal Procedure in consultation
with the High Courts. Recently Uttar Pradesh has set up such a special :
court. The other States are being advised suitably in this regard,

{Ministry of Environment and Forests O.M. No. H-11013|4/88-CPW
Dated 11-10-88]



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
FINAL REPLIES OF GOVERNMENT ARE AWAITED

—NIL—

New DEsI; ASUTOSH LAW
March, 30, 1989 Chairman
Choitra 9, 1941 (5) Estimates Committée.
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APPENDIX
(Vide Introduction of the Report)

Analysis of Action Taken by Government on the 61st Report of Estimates Committee
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IIL

iv.

(Eighth Lok Sabha)
Total number of Recommendations . . . .

Recommendations/Observations which have been accepted by Govern-
ment ¢

(Nos.2,3,4,5,6,8,9,11, 12,13, 14, 15, 16, 17, 18, 19, 20, 21, 22, 23, 24,
26, 27, 28, 29, 30). o
otal

Percentage . . .

Recommendations/Obscrvations which the Committee do not desire
to pursue in view of Government replies

(Nos. 1, 10, 25)
Total

Percentage . . . . . . . . . . .

Recommendations/Observations in respect of which Government's replies
have not been accepted by the Committee :

(No. 7
Total . . . .

Percentage . o . . . . . . . .

Recommendations/Observations in respect of which firal replies of
Government are still awaited.,

Nil

21

30

26

86%

10%

&
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LIST OF AUTHORISED AGENTS

SECRETARIA_T PUBLICATIONS

FOR THE SALE OF LOK SABHA

SL
No,

Name of Agen{

SL Name of Agent
Ne,
ANDHRA PRADESH o

1. M/s. Vijay Book Agency,
11-1-477, Mylargadda,
Secunderabad-500861

BIHAR
2. M/s. Crown Book Depot, Upper
Bazar, Ranchi (Bihar)

GUJARAT

3. The New Order Book Company,
Ellig Bridge, Ahmedabad-380006,
(T. No. 78065)

MADHYA PRADESH

4. Modern Book House, Shiv Vilas
Palace, Indore City. (T. No,
352289)

MAHARASHTRA

§. M/s, Sunderdag Giapy Chand,
601, Girgaum Road, near Princess
Street, Bombay-400002.

The International Book Service,

Deccan Gymkhana, Poona-4,

The Current Book House, Maruti
Lane, Raghunath Dadaji Street,
Bombay-400001,

. M/s. Usha Book Depot, ‘Law
Book Seller and Publishers’
Agents, Govt, Publications, 585,
Chira Bazar, Khan House, Bom-
bay-400002,

. M&J Services, Publishers, Re-

presentative Accounts & Law

Book Sellers, Mohan Kunj,
Ground Floor, 68, Jyotiba Fuele

Road, Nalgaum-Dadar, Bom-
bay-400014.

10. Subscriberg Subscription Services
India, 21, Raghunath Dadaji
Street, 2nd Floor, Bombay-
400001,

TAMII, NADU

11. M/s. MM, Subscription Agencies,
14th Murali Street, (1st Floor),
Mahalingapuram, Nungambak-
bam  Madras-600034. (T.No.
476558),

UTTAR PRADESH

12, Law Publishers,
Marg, P B,
U.p,

WEST BENGAL

13, Mis. Manimala, Buys & Sells,
123, Bow Bazar Street, Calcutta-1.

DELH]I

14. M/s, Jain Book Agency,

C-9, Connaught Place, New Delhi
(T.No, 351663 & 350806).

M/s. JM. Jaing & Brothers,
P.Box 1020, Mori Gate, Delhi.
110006, (T.No. 2915064 & 230938)

M/s. Oxforq Book & Stationery
Co., Scindia House, Connaught
Place, New Delhi-110001. (T.No.
3315308 & 45896).

M/s, Bookwell, 2/72, Sant Niran-
kari Colony, Kingsway Camp,
Delhi-110009. (T.No, 7112309).

M/s, EBajendra Book Agency,
IV-D|50, Lajpat Nagar, Old
Double Storey, New Delhi-110024,
(T. No. 6415362 & 6412131).

M/s, Ashok Book Agency,
BH-82, Poorvi Shalimary Bagh,
Delhi-110033,

M/s. Venug Enterprises, B-2/85,
Phase-II, Ashok Vihar, Delhi,
M/s, Central Newg Agency Pvt,
Ltd., 23/90, Connaught Circus,
New Delhi-110001, (T.No, 344448,
322705, 344478 & 344508),
M/s, Amrit Book Co, N-21,
Connaught Circus, New Delhi.

M/s. Bookg India Corporation
Publishers, Importers & Ex.
porters, L-27, Shastri Nagar,
Delhi-110052.

(T.No, 269631 & 714465).

M/s, Sangam Book Depot,
4378/4B, Murari Lal Street,
Ansari Road, Darya Ganj, New
Delhi-110002,

Sardar Patel
No, 77, Allahabad,

15.

1e.

17.

18.

19.

20.

21.

22.

23.

24.
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